
IN THE CENTKAL AJmiN ISTRAT lUt TRIBUNAL

PrtlNCIPAL BENCH, NEU OLLHl

OA Urn, 2219/91

f*lias Susnna rtani

Sh. S.K. Bisarxa

U.0.1.

U scaus

Data of daciaion;

Applicant

Ceunsal far tha applicant

Raapondanta

Counsal f«r tha r«a;3anaanta
J

Sh, P.H. Rainchi>n(j«ni

CORAfl

Hon'bla Sh. P.K. Kartha, \/xca Chairnan (3)

Han'bls Sh. B. N. Ohoundiyal, nanlsar (A)

1.

2.

yhathar tha Rapertars af local papare «ay oa

ailowed ta sea tha judQamant ?

To ba rafarrad te tha Raportais ar nat ?

3UDGEWENT

iOf tha Bench dallvarad by Han'Dla Sh. B.N.
Ohoundiyal, namber (A)

niaa SuahMa Rani, uho uaa warklng aa Gana^al

Aaaiatant (Typiat) with tha All India Radia, KtiMpur, is

aggrisvad by tha oral ordar af tarininatxan iaauaid oy tha

raapandanta an 1Q.1.91. According ta tha applicant,

was initially appaintad as a Ganarai Aaaistant (Typiai)

by tha Installatian Otticar, All India Radia (Khaapur) taf

way af an oral affar af appeintmant u.a.f. 26.11.BS,

Sha uaa paid at tha rata of |^. 38.4b par day aftar th«

axpiiy af aach manth. Sha uarkad without braak cantinu«ualy

fraiB 28.11.SB till 10.1.91, i.e. more than 3 yaara.
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Sha allagas that she was dalibarataly kapt as casual yiHti#

and har nuMarous representations t« tha cancained

•utharitiaa far regulariaatian of hac services weie

ignared. Tha past an uhich she was uorking la still

She prays that the aral order af tacminatian paaaad an

be quashad and directiens be given t« tha raapanosntsi

ta grant her regular pay scale u.e.f* 28.11.88.

2. Tha cespandants have stated that tha applicant w«a

engaged and designated aa General Assistant (Typist) an

26.11.88 at All India K«dia»Khefflpur by the Inatallatian

Otficar an daily wages basis against the labaur prevision

made in the Detailed Technical £stinates. Sha continued

to work upto 10.1.91 when she abandoned the job at hor own

volition. Tho prejoct has been conploted ond aa auch th«ra

is no work left on uhich tho applicant May be engaged.

There are no regularly sanctianed poats aa tha execution of

tho project io a one time exercise, like building of tho

bridge.

3. yo have gone through tho racerda of tha

heard tho learned counsel for both parties. Tho lo«rfit|l

counsel for tho applicant has arguad that tha respontfini#

hava a large numoer of projects net only at Khoapuc, tout ot

Nagif Kingsway and ether places and whan wark an ana ps«|««t

ia ever other now prujecta are atartad. Thua, inatalXi^&Mi

is an unending and continuoua process. Tha Chief rnpjmor,
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N«rth Zina ia axcluaivaly angaged in the inatallatiMi mn4

maintenance and haa a large number of enplayeea. A

aeniarity af the enpleyees ie required ta be maintained tey

reapandenta far all the prajecta under then* The rea|MMii)f^a

have taken twa different standa i.e, the prajact h««

caapleted and there ia ne work left and that the appll6«i%

abandaned the wark valuntarily. In aur apinian, tlia

applicant haa the limited right af being ano«Qad aa GaiWsaX

Assistant (Typist) aa long aa the reepondanta need tha

services ef such a person and in preference ta peraiiia with

lesser length ef aervice and autsidara*

4. In the facta and circumstancea af tha caae, ue

dispaee af tha applicatian with tha diractian ta tha

sespandenta ta cansidar engaging tha applicant aa General

Aasistant (Typist) if a vacancy axiata ar arises in the future |

and in preference ta persana with leaser length af aerwice

and autaidara*

Tha partiea will bear their awn caata*

( Ohoundiyal )

P>anber (A)

an030992

( P.K. Kartha

Vice Chairatf) (3)
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